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1215 hrs.
PAPERS LAID ON THE TABLE
REPORT OF STUDY TEAM ON PROHIBITION

The Deputy Minister in the Minis-
try of Labour and Employment and
for Planning (Shri C. R. Pattabhi
Raman): On behalf of Shri B. R.
Bhagat, I beg to lay on the Table a
copy of the Report of the Study Team
on Prohibition. [Placed in Library,
.See No. LT-2906/64].

‘NortrFicaTIONs UNDER EssentiaL CoM-
MODITIES ACT

The Minister of State in the Minis-
‘try of Food and Agriculture (Shri A.
‘M. Thomas): I beg to lay onthe Table
‘a copy each of the following Notifica-
-tions under sub-section (6) of section
‘8 of the Essential Commodities Act,
1955:—

(i) The Inter-Zonal Wheat and
Wheat Products (Movement
Control) Second Amendment
Order, 1964 published in No-
tification No, G.S.R. 707 dated
the 30th April, 1964.

(ii) The Rice (Punjab) Price Con-
trol (Third ‘Amendment)
-Order, 1964 published in Noti-
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(iif) The Rice (Madhya Pradesh)
Price Control (Fourth
Amendment) Order, 1964 pub.
lished in Notification No.
G.S.R. 709 dated the 1st May,
1964.

(iv) The Rice (Andhra Pradesh)
Price Control (Fourth Am-
endment) Order, 1964 pub-
lished in  Notification No.
G.S.R. 736 dated the 8th May,
1964.

The Wheat Roller Flour Mills
(Licensing and Control) (Ex-
tension to Pondicherry) Or-
der, 1964 published in No-
tification No. G.S.R. 737 dated
the 9th May, 1964.

‘(vi) The Andhra Pradesh Paddy
(Movement Control) Second
Amendment Order, 1964 pub-
lished in  Notification No.
G.S.R. 738 dated the 5th May,
1964,

(vii) Notification No. G.S.R. 754
dated the 15th May, 1964.

(viii) The Inter-Zonal Wheat and
Wheat Products (Movement
Control) Third Amendment
Order, 1964 published in No-
tification No. G.S.R. 765 dated
the 23rd May, 1964.

The  Maharashtra and
Gujarat Rice (Export Con-
trol) .Amendment Order, 1964
published in Notification No.
G.S.R. 784 dated the 18th May,
1964. [Placed in Library. See
No. LT-2907/64].

(v

~

(ix)

APPRENTICESHIP (AMENDMENT)
RuLES

Shri C. R. Pattabhi Raman: I beg
to lay on the Table a copy of each of

‘the following Rules under sub-section

(3) of section 37 of the Apprentices

Act, 1961:—
(i) The Apprenticeship (Amend-
ment, Rules, 1964 published in
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Notification. No.. GS.R. No..

594 dated the 11th April, 1964.

¢ii) The Apprenticeship (Second
Amendment) Rules, 1984 pub-
lished in Notifieation. No.
G.SR. 751 dated the 16th May,

1964. [Placed in Library, See-

No. LT-2908/64].

12.17 hrs,
BUSINESS ADVISORY COMMITTEE
TwENTY-EIGHTH REPORT

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
I beg to move:

“That this House agrees with the
Twenty-eighth Report of the Busi-
ness Advisory Committee presented
to the House on the 1st June, 1964.”

Shri Hari Vishnu Kamath: I do not
want to object to any of the recom-
mendations. But I just want to make
a request with regard to item I, viz,,
discussion and voting of the supple-
mentary demands for grants. I re-
quest that you may be pleased to
exercise your discretion so that this
item may get one hour extra, which
is always there up your sleeve, and
which can always be given by you
in your discretion.

Shri S. M, Banerjee (Kanpur): 1
would like to support Mr. Kamath's
request. There are two major items,
viz,, the Vigilance Commission and
the Monopolies Commission which
will have to be discussed. Therefore,
more' time should be given.

Mr. Speaker: The question is:

“That this House agrees with the
Twenty-eighth Report of the Busi-
ness Advisory Committee presented
to the House on the 1st June, 1964.”

The motion was adopted.

2, 1964 .

12.18 hss.

CONSTITUTION:. (NINETEENTH.
AMENDMENT) BILL—Contd.

M. Speaker: The House will. now
take up further discussion on clamse-
3 of the Constitution. (Nineteenth:
Amendment) Bill.
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Mr, Speaker: Straightway it is diffi~
cult for me at present, because 1 have-
to find out how many speakers would:
be there. Clause 3 is under discus-
sion. 1 hour more-would be enough,.
I think. Then we can divide at 1.15.

Shri Ranga (Chittoor): What about:
third reading?

Mr. Speaker: I was thinking of 1
hour for the whole. I will gllow third:
reading. Then, we can have half an-
hour for clause 3 and one hour for-
third reading. Shri Jain.
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Shri A. P. Jain (Tumkur): Sir, the:
two hon. Members. who have preced-
ed me were both Members of the Joint:
Committee and they took a very in-
tensive part in the discussions. I was:
also a member of the Joint Commit-
tee. If T am not revealing any secret
or commit any breach of the privilege-
I can .say that there are few Com-
mittees which have given such:
thorough consideration to the Bill as
the Joint Committee on the Constitu-
tion (Seventeenti Amendment) Bilk:



